
Hazarat Ali-Vs-State of Assam

Misc (Crl\ Bail Case No 570 of 2022

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, Tezpur.)

ORDER
L7-LL-2022

This is a petition filed uls 439 of CrPC with prayer

for an order to release accused/petitioner Hazarat Ali on

bait, in the event of his arrest in connection with Dhekiajuli

PS Case No. 156/2022 uls 420132613921 3071506 of IPC.

The called for case diary has been received.

I have heard the learned Counsel for the accused

and also the learned PP for the State.

The facts of the case, in brief, are that on 24-08-

2022 an FIR was lodged by one Saleh Ahmed Borbhuyan at

the Chariduar PS stating therein that about one month

prior to the lodging of the ejahar he came in contact with

the accused Hazarat Ali and they became friendly.

' 
Thereafter, the accused offered to sale a piece of gold brick

and stated that he found it while digging earth for a

construction of a building. He also requested the informant

to keep this information confidential. Since the accusad

offered to sale 210 gm gold for only Rs.5 lakhs, which was

much below the market price, the informant was allured to

purchase the same. Accordingly, he came to his home town

at Silchar on 2O-OB-2022 and as per instruction of the

accused he went to Gudamghat Miri Village and found



about IOILZ persons sitting there. The accused asked the

informant to hand over Rs.5 lakhs but the informant said

that without seeing and getting possession of the gold, he

cannot pay the amount. Thereupon, the accused and his

associates started scolding and threatening the informant

and they also snatched Rs.5 lakhs and another wallet of

the informant containing Rs.L4,OOO|-, ATM Card, Pan card

etc. They also snatched the mobile phone of the informant

and his nephew Farhaj Siddique. The accused persons also

assaulted the informant and his nephew. The accused also

lodged a false FIR against the informant.

Based on that ejahar, Chariduar PS Case No'

t5612022 was registered uls a201326139213071506 of IPc.

The case diary reveals that there are sufficient

incriminating materials against the accused. If the accused

is released on bail at this stage, it mPy_hamper the

.'investigation process. As such, the petitioffie-arrest bail is
*

rejected

Inform the IO accordinglY.

Return the case diary in sealed envelope' r

With this order; this Misc case is disposed of'

ffi(Frc),Addl
Sonitpur, Tezpur


